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Petition(s) for Special Leave to Appeal (Crl.) No(s) . 7950/ 2014

(Arising out of inmpugned final judgnment and order dated 02/05/2014
in CRLA No. 361/1992 passed by the High Court O Judicature at

Al | ahabad)

MUJAMM L & ANR Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(with appln. (s) for bail and inpleadnent and permnission to file
addi ti onal docunments and office report)

Date : 23/11/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE PI NAKI CHANDRA GHCOSE
HON BLE MR JUSTI CE R K. AGRAVWAL

Sal man Khurshid, Sr. Adv.
Imtiaz Ahned, Adv.

Naghrma I ntiaz, Adv.

Anr a Moosavi, Adv.

Af reen Khan, Adv.

Sarah Kirmani, Adv.

Ms. Equity Lex Associ ates

For Petitioner(s)

SFFFESS

=

Irshad Ahmad, AAG
Vai bhav Yadav, Adv.
Abhi sth Kumar, AOR

For Respondent (s)

SS=

UPON hearing the counsel the Court namde the follow ng
ORDER

Li st on a non-m scel | aneous day after three weeks.
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